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1« Shri G, Mathesw
Upper Division Clerk
Command Works Engineers
Dickenson Road
Bangalore - 560 042

2., Shri A, Lakshminarayane
Advocate
Nc. 1, II Floor

SSB Mutt Building, K.G. Circle
Bangalore -560 009
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Subject ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER A836Y ADNBERINGOBRERK

passed by this Tribunal in the above said application on 14-1-88
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 14TH DAY OF JANUARY, 1988
Hon'ble Shri Justice K.S. Puttasuamy, Vice-Chairman

Present: and
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 49/1988

Shri G. Mathsu,
s/o Verghese,
ubC, Commander Works Enginners,
Dickenson Road,
Bangalore-42, coee Apnlicant.
(shri A. Lakshminarayan, Advocate)
Ve
1. The Chief Engineer,
Southern Command,
Puns. /
2. Chief Enginser,
Madras Zone, St. fort,
Madras.,.
3. Commander Works Enginsers,
Dickenson Road,
Bangalors.
4, Garrison Enginesr (South),
No.2, Ulsoor Road,
Bangalore. ccece Respondents.
This application ﬁaving come up for hearing to-day,

Vice=Chairman made the follouwing:

ORDER

This is an application made by the applicant under
Section 19 of the Administrative Tribuhals Act, 1985

('the Act').

§2. Prior to 8th May, 1987, the applicant, was

working as a Civilian Clerk in the office of the




Garrison Enginser, Vasco-da-Gama, Goa (GEG). On Btn May
1987 (Annexure-A), the GEG transferred the applicant
from Goa to the qffice of th? Commandar Works Engineer,
Bangalore (CUE),‘and in pursyance of the sams, the
applicant had reported for dﬁty at Bangalore on 26th

| |

June, 1987 and has been uworking eversince then at Bangalore,

\
| 3. Even before his transfer to Bangalore, the applicant
| had represented to GEG to trgnsfer him to any one of the
| places of his choice like Coéhin, Trivandrum, Cannanore,

| Ezhimalai, Tirunelveli, which was not acceded to by him;

|uhich he rensuwed at Bangalore‘also and the same also

~stands rejected by the GEG. |

‘ |
|
4, While at Bangalore on %6.6.1987 (Annexure-C) the
|

|Commander had attached and posted the applicant to another

|
|

|5. Aggriseved by his non-t*ansfer to any of the places

|oFFice of the City.
|

|of his choice as also ths poséing to another office in the

|city of Bangalore, the applicént has approached this

|Tribunal for appropriate reliefs.

6. Shri A. Lakshminarayan, learned Counsel for the
‘ |
applicant, contends that the refusal of the GEG to transfer

R ;;qu 'his client from Bangalore to one of the places of his

fﬂ}choice with due regard to his health and other conditions

E’ ~! { - “"._

g{gt R’iﬁuas arbitrary and illegal and‘this is a fit case in which

31 - . . \' e :

%Q%klﬁﬁggqsﬁ?“‘f%ygthis Tribunal should interferé with the action of the

o A

\QQ B : ,y‘|authorities and direct them t& give him a posting to any
Ry .

jone of the placses of his choiée.



-y

7. On an examination of the claim made by ths
applicant, the authorities had found that it was not
possible to post him to one of the places of his choice
and such a decision cannot be examined by us as if we

are a Court of Appeal and reach a different conclusieon.
We cannot therefore interfere with that action and
-compel the authorities to give a posting to the applicant

to the place of his choice.

8. We are also of the view that the challenge of the
aoplicant to his attachment or posting at another office
is equally unmeritted and untenable. After all, it is
not open to a civil servant to compel a competsnt autho-
rity to retain him in the head office only and not post

him to a subordinate office.

9, As to where an official should work, is a matter
for the authority to examine and decide. We cannot arro-
gate to ourselves that powsr and compel the authorities to

give postings and work orders in the manner an official

desirsess,

‘u1thout notices to the respondents.
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